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| 3/18.4.2000

(L JHMINGLIANA)

e ppa ;g/z‘m/ 0 - /90/%

Shri J,K,Kern, counsel for the applicant.

..., Heard the learned counsel for the applicant,
He States ,‘t;}_xat_ the order of this Tribunal passed in
0.A,170/96 on 11,3.1999 has not yet keen camplied with

by tle concerned respondents, ISsue Showecause notice

to Shri 8,Chadha, the Chief Postmaster General, Bihar
- Circle, Patna

(I{'esx;ondéit' No,1) . for £iling showecawse 0.
resty s to wri RS A W
in 0.a,170/96 on 11,3.1999 have not yet been complied
with, ShoWecause reply may be filed within a periog
of four wecks, Rejoimfler, if any, may be £iled within
‘a week thereafter, Reqquisites to be filed within a

vweek, List it for hearing on 29, 3,2000,

( Ii.RoKO ?raSad )
. Member (a)

{ Laks hm@n Jha ) .
Member (J)

None for the parties,

_ As D.B, is not available, list it for
hearing on 18, 4.2000., =

" '( Lakshman Jha )

Memter (J)

»Sh'. H.Karh, counsel for the applicant,
Sh. V.M.K.S8inha, SsC, for the respondents.
Show cause reply not filed., Four weeks time is

allowed to file the same, Rejoinder, if any, may be
filed within one week thereafter, List it for

. hearing on contempt on 23,5.2000 .

O i

| (L.JHA)

MEMBER(A) « MEMBER(J)
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_4/23.5.2000. sh. H.Karn, counsel for the abéiiéanf.

- 8h. V.M.K.Sinha, SSC, for the réépquents.

s ”'112;5:;: : ' | The SSC for t he respondents states that -
. r .
tJﬂt;J3.¢a¢r " show causé'ﬁas been filed today in the office. The
falka - Lo
PR o P offlce is directed to place ik on the record,List it
g oo - T '
IR e - | for he ring 'on 14.7,2000 .
AT  (L.HMINGLIANA) = ' (L.Jéggy/)
t Do " MEMBER(A) - MEMBER(J)
c‘ ‘q‘ A . & _"'
. 50/ 1407.20000
i* As the D.B. oF Court No. 1 is not avaxlable B i
b today, list it on 4. 8 2300 for hearlng on contenpt.
} : . .
/e8S/ [ (L. HMINGLIANA) (L. JH4)
MEMBER () - . MEMBER (1)
6./ 4.8.2000. ' | - .
Shr1 JeKe Katn, the counsel for the applicant. R \5

Llst it on 31.8.2000 for hearing on contempt.

1 /Jces/ . f C f o (S« NARAYAN)

- . VICE=~ CHAIRM AN
7./ 37.8.,2000,

. As the D.B. of Court No. 1 is not available,

list it on 4.10.2000 for hearing on contempt.

~—

(L. HMINGLIANA)
MEMBER (A)

(L.VJHA)
MEMBER (3J)
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8/4 .10.2000

'SKS

Accorilngly, it is disposed of .

CCPA-18,/2000

Shri Jg.K.Karn, counsel for applicant
Shri V.M.K.Sinha, counsel for respordents

Shri Sinha, Sr.s.C., states that he

.has already filed show cause, according to

which, the 'representation of the applicant,
as at Annexure-A-6 of the @A, has been: ‘disposed nﬁ
of as directed vide order dated 11.3.99, passed

in OA-170/96. Therefore, there remains no

cause for proceedmg[ﬁxkhix R this contempt

petition, Iearned counsel for. the applicant,
Shri Karn, accepts . the aforesaid Submissions
of the learned Sr. Standing Counsel. In view
of the aforesaid }submiss_j.qn’s of the learned

counsels »-appearing'-on behalf of/‘both :

the parties, we £ind that no- cause survives.

for proceeding further in thJ.s COntempt petition,

e

( L. Jha )/M(J)




